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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL HBENCH ¢ NEW DELHI

W o e B33

MiTler
Shri Vishwa #¥ath & 0Ors. wee Applicants

Gd_—
Vs.

Government of India Press ... Respondents

CORAM:

Hon'ble Mr. Justice Ram Pal Singh, Vice-Chairman (3)
Hon'ble Mamber Shri I.P, Gupta, Member (A)
For the Applicant ees Shri B.5. Charya, Advocate

For the Respondants ees 3hri N.S, Mehta, Advocata

1« Whether Reporters of leocal papers may be
allowed to see the Judgement ?

2. To be rzferred to the Reparter or not 7

I_U D G £ m £ N_T

, [ Delivered by Hon'ble Shri I.P. Gupta, Member {A}7
The grieVance of tha applicants is against the

office ordsr dated 5th Fsebruary, 1986 and the Government

_ A /
of India Press's (Non-Gazetted and Non-Ministerial quts)

Recruitment Rules, 1986. By Ordler dated 5th February, 1986
the post of ﬁeader Grade I and Grads IIlin the Government
of India Press,.Ring‘Ruad, New Delhi stood redesignated

as Readsr with effect from 1.1.1979. Accordingly,
payscales of Rs, 425~600 and Rs, 330=480 aﬁééched to

the pasté,of Reader Grade I and Rzader Grade II respec=

tively stood substituted by the scals of Rs.330-560.

" The aforesaid recruitmént rules of 1985 alse showsd

the scale of the post of Readsr (merged grade) as

Rs. 330-560.

2. The relief seought is for guashing the.circular

of 5th February 1986 and the recruitment rules of
1985 which were notified vide'notifiﬁation dated 14th

February 1385. It has been requested that the respondénts

sl
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should be directed toc fix the payscale of Readasra at

a scale not less than Rs. 425=600 which was the scale

of Grade I.
3. The Learned Counsel forn the ahplicanbjcontendad
that -

(1) The Categorisation Committse of the
Government of India bress Workers 1873
made r ecommendations regarding Compositors,

[A] . . .

Readers, Machine=man etc. While in the

case of Compositors, the Committee recommendsd

P

that there should be ons category of compsitors
instead of two grades and the posts should
be classifiasd as skilled and given a scale

of Rs. 260-480, the Government of India

accebted_the recommendatidns in a modified
form to the effect that the existing scales
of Compositdrs Grade I‘(330-480) and Compositors
Grade II (260-400) might be allowed to stand
and 20 per csnt of Compgsitors Grade II miéht
be allowed selection grade in the scale of
Rs. 330-480. Instead of following the same
pattern in the case of Readers, the respondents
merged the two grades and gave the lower scale
(with. slightly higher maximum) to the merged
grade,

In case of Readers, howsver, the recommenda=
tion of the Categorisation Committee was more

or less accepted as indicated balow fe.

REZCOMMENDATION OF THE CATEGURISATIUN COMMITTEE
The post of Junior Resader and Saniogr
Rzader should be merged into one highly
" " skilled category of Reader to be given
\;?f ' the scale of Mm.330~560. There should be
: ' a selection grade for 20% of the post
in the scale of Rs, 425-64G. |
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Comnittes is a High pouarad Committ.e with experts. The
recommendat ions of the categorisation Committes uere

already implemented in other Ppesses but there uas some
delay in implemsntation in the Government of India Press,

Ring Road, due to administrative reasons.

(ii) The impugned office circular dated 5=-2=1986 contains

the follouwing paré:-

Pay fixation of the person concerned will bs dons
» : in accordance with the option executed by them
T under FR=23 in response to this Press Office

circular No,0-17011/1/RRP/BS=Estt .1/4348
datad 6-1 1‘85.

Fele 23 reads as follows:=

% The holder of a pbst, the pay of yhiﬁh is
changed, shall bg_treafed as if hs were transfareed

to a nsw post on thg new pay; provided that he |
may at his option retain his old pay until the
date on which he has sarned his next or any
subseqqant increment on the old scale, or until

- ' he vacates his post or ceases to drau pay on that

tims=-scale., Ths option once exsrcised is final,

It would be sesn from the above that those who

wish te retain ths old scale until the date on whigh
he had esarned his next increment or subsequent
incremants or until he vacatas his post wers allowed
to do so. Thersfore, = Readsr who was in tha scale
of R 425-600 could have retainsd his scale and,

therofore, hs was not affected adveréalyo

(iii) While the two grades are merged, salectiongrade was

| also introduced which was slightly higher than that

‘ . of Grade I(the_maximum of Brade=I was fs 600 whereas
QEF// the maximum of selection grade was fs 640)

Se Analysing the facts and arquments in the cass

we find thaf it was on the recommendation of

Expert Committes called tha Categorisation
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Committes that the scales for Reader Grade =1 and
Reader Grade II were merged, Those who were in higher
scales had the option to continue in that grade, This
was onioué from para 2 of the circular dated 5-2-1986
read with FeRe 23, The reuised'recruitment rulas were
not ified on 14.2.1985 and thea respbndlﬁts are within
their rights to revise any recruitment .rules, The only
point fhat,can be argued with legal jystification is
- that recruitment rules notified on 14-2-1985 should
not have retrospactivo effmct, more so when the rules
do not contain a sseczfzc provision regarding
retrospectiuﬁﬁy. Therafura, if any of the applicants
is affected adversely in matters of promotion to
Grade 1 on the basis of the old rules,prior to
\ propulgat ion 0? nsw rules, he would have a right to be
considersed for such promotion un&oss he has been so
: sz o ool on Cnrdarmbon avitd be e htts 7 Tef AVA'““4~
considareqz Apart from this observation, we ®se no &4L~1.
merit in tﬁe request of the applicants fer quashiné
the circularvaf>5~2-1986 or striking doun the
recruitment rules of 1985, The O.A. dis accordingly

disposed. of with no orders asto costs.
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(I.P. GU«JTAg S S (RAM Pm. SINGH)
MEMBER (A

&SY?z?\~ﬂ VICE CHAIRMAN(3)




